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DUTY ROST1-ZR O1" JUDICIAI. M1\LG1SflTU\'l'I€ (W1-IST) l)lS'l'RICl'
l-‘OR 'l'l1l-Z_l§JlO_I\"l'l l Q1-', J_U1.‘t_'; 2026

- ()l"1-'1Cl". O1‘ T111". CIIIl'I1" .IUlJl(.Il/\I. M/\GlS'1'Rf\'I'li : Wl".S'l' DlS'l'RlC'l': Dlill ll

I114: following, J'.;dtnuI \'1?:gl$1.'B'lC l-‘its: Class it.’ We:-1 i)i\t:it"7 ‘Be-E"-' it-I mt-k as ')'.:t_\ Nlttgzslfttfe 0- he t..ttv~ rtutt

#"tc:.' .'1;:;".cs. It ts t~:*.juit'.t:d ;;pu.'. the July Vlngist1':ztt- tu halt.‘ 1.-ml of an--.:seti pt.-.'>tt::> -mu \'t:tZ -:1 pert» re-~t:~ \'?"t".ut‘ "t-=t.~~.:-t t

;-.~:t-rt; to all .;:ee':t matters. stztzh 5:5 rerurtling u! uytrzg dcduratiott etr. wlte.-tevcr s'.:t'1'. rrzttttcr ‘s plat-ct; ">c1'u.'t; -.'~.t-:1, 11¢) >‘-lo; t. ..\\. \> N

;:v :tl:"t|t' tr: t'tte:' rtumes on the day of duty.

On Sundays. Second Snrurdtty and nther holidays, they are required to reach to cnurt by 11:00 AM and remain there up

tn05:t10 PM m rill tlte disposal of remand and other misc. work whichever is later. On working days Duty Magistrates shall remain in the
court till 05:00 I'M. The duty Magistrate would be assisted by his/her own staff
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N Name of the Judicial Magisterate First Class working llolidtty Room Nn
0

Ms. Renu. Ld. JMFC-10
R/0 B-10-l, Judicial Residential Complex, Sector-26, Rohini Delhi
Ms. Muksha llains, Id. JM1-t: 11
R/0 20‘/2, llelhi Administration Flats, Gulabi liagl-t Delhi
Ms. Sltruti Sharma-ll, Ld. JMFC (It/lahila Coun:-2) 1
R/0 A-2B/1948. Near Ekta Apartment, P'tsrhlm Vihar,
Near Jwztla Heri Market, Delhi
Ms. Jyoti Nain, Ld. JMFC (Mahila Court-O1)
ll/u Flat No. B-2/206. Delhi Administration Flats, Shalimar Hugh, Delhi
l 10068
Ms. Dr-epika Goya] Shokecn, Ld. JMFC ( Mahila Court-03;

days
01-07-2026

02-07-2026

03-07-2026

04-07-2026

06-07-2026
R/o WZ~ l0. A-2. Block. Asalatput Village. Janaltpuri. New Delhi -110058
M.-.. !)~~-ta: lnngttn, l.d. Jfvll-’(I (.VlahiIa (ltturi 0.1}
it/'0 ’).- (I, (ill 10, Sunder Apartments. Paschtm Vihar.
\t*w -1t_-‘lht ‘.l008'.~'

Ms. Chhavi Bztttsal, Ld. JMFC (Mahila Court- 041
R/o Flat No. A-23. Saltet Court's RC5ldQl'1ll'dl \..umplex New Delhi 110085
Ms. Shivnngi Mangla. Ld. JMFC(N1 Act-05)

07-07-2026
0B-07-2026

09-07-2026
10-07-2026

1 1 -07-2026
R/0 Huuse No. 90, Upper Ground Floor, Pocket 4 8: 5, Sector 23. Rohini
Delhi.

Ms. Anarnika, l.d. JMl-‘(I (Mahila Court-06)
it/01-lat No. 106, Typt: IV, First Floor, Kl-(I) Judicial Residential
Compfex, Shahdara, Delhi 110032
Sn. (laurztv Singal, Id. .l.ViI-‘(I 06
Rf!) ' .2: No. 207., Aauhhay apartments, Sec ‘I, Snniptt: llaryana
Sh. Tttnmay Bzttham, Ld.JMFC(N1Act-03)
P./o Flat No. 101, Himvarslta Apartment ll‘ Extension, Delhi -110092
Ms. Sheetal Rani, Ld. JMFC-12 1
R/0 B-306. 3"‘ Floor, Greenfield Colony, Faridabacl, Haryana 121010

Sh. Attshul Sirtghal. Ld. JMFC-04
R/o Flat No. 706, KRD Judicial Residential Complex, Typ. IV.
Karkardoom, Delhi 110032
Sh. Vtkzts Mztdann, Ld. JMI-‘C-07 _ _
R/o B-803. Judicial Officers Residential Complex. Sector-26, Rohtm-
l 10042

Sit. Sltashttnlt Nanclan Bhzttt, Ld. JMFC.-02
R/0 B- I04. Naveen Apartments Dwarka. 5fl‘I0r-05. New Delhi-110075
Sh. Kutnnl. l.d. JMFC-01
R10 Vl/112 (3"' Flour) DDA Flats, Kalltaji, New Delhi-110019
.\/ls. Srtraddha Srivastttva, Id. J.Vll-‘(I 09
ll/it i‘. 62/').a, Secunt‘. liitmr, Kiilltiljl 1'.XlCl'l5l0I'l Kalkztji New Delhi

Sh. Anltit Kztran Singh.l.d. JMFC-08
R/o 274, 3"‘ Flour, Jzti Durga Apartments. Tagore Park, Delhi- 110009
Sit. Gaurtw Ujjwal. Ld. JMFC (N1 Act)-01
R/o 335,SF5 Flats, Mukherjee Nagar. Delhi-110009
Ms. Alisha Jain, Ld. JMFC (Digital Traffic Court)
R/u 283. 2nd Floor. Flat No.5. Residential Garvin-Vihar. New Delhi -51
Sn. f\'1itt::' Pztnghal, Ld. JMFCI Oh
R/o Hat No E-803, Parker VRC Wltite Lily Apartments. G.'I'. Road. Near
Tau ltevi Lal Park, Sector-OB, Sonipat. Haryana 13100!
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Rl~'.MARKS : -
On holiday the Duty Magistrat t~ of the day shall also deal with all the challans of traffic/S‘l'tV 1fT1pOi..l1l.1L'(.1
Vehicle pertaining to Darya C-exj. Kamla Market, Model ‘fown 8: Paschim Vihar traffic cirt:';c.~.

when any working day is tlcrl-"c:; a holiday, the Duty Magistrate on that day will be dcc'tted as Duty
Magistrate for whole day witl1:t..'. my further order.

Duty Magisteratc shall hold cu./I on Sundays, Second Saturdays and llolidays etc. in 1-{hunt \'utt:‘tcrs
mentioned against their names

It is impressed upon all thc .1-.:-.i.c:aI Magistrate First Class, West District, l)elhi to remain available in
their court and to perform the - ..:i:t-ial work till 5 p.tn.,including deciding remand and bai ttpplicntiott,
and signing of orders passed :>" :-.t- day, as also on warrants, for example, release t.var:zrt:s, rc:":2tnt.l
warrants ctc., and not to lean‘ ~....-t work for thc Z)'.;ty Magistrate of that day.(Rcfcrcn-.t' Xo. ‘.956
2008/C.VlM/West/l\l)l)/E)R/201-I tLl*.iC(.1 05-06-2014)

ln case any Magistrate has to .c2.\"c tOI.tt'l before 5 pm due to unavoidable reasons he/she shall imirnatc
the undqsigned and the Dut} .\ia;;1<tratc of the day of the said reasons before leaving ti-c courz. in
ahscnce“o.' any such inttrttatio" :T".t- Duty Magistrate would perform the work of the said Presiding
Officer only after taking a wri-:- -. -sport from the Reader / Ahlmad of the said Court about the rttm
avatlability of the Presiding ()“.-ct-:. which shall thereafter be sent to the undersigned.(lllcfctcncc
No.1956,'2008/CMM/WcsuADI) .13 '20l/1 dated 05-06-2014).

it is clarified that on working cat» .t.'. the Hail applications 8: Supcrdari Applications she}. "ave to -1L‘
heard by the concerned court. -

.-\;. :hc I.ti. Judicial Magistrate .-~: 1 ass, West Distrc:. Delhi shall comply the directions rtztttrivvti “'o:'.t
time to time regarding dispose :~' worit from ll0t‘."'tlc lligh Court of Deilzi, .\‘ew Delhi and ftut: !t:.
Principal District 8: Sessions Jutzpr '_‘t~‘~'cst), Delhi.

The Ld. Judicial Magisterate Firs: Clans, West District, Delhi dcputed for duty and the staff of their co'.'.rt>
who will work on llolidays will be entitled to avail Special Casual Leave (Compensatory Leave) in iieu of
the duty performed on such day 1 <1 HS per rules. The Special Casual Leave (Compensatory leave) of the
Judicial Magistrate First Class, Wes‘. District, Delhi shall be routed through and after verification by
undersigned. 'l‘hc Judicial Magistrate First Class, West District, Delhi while forwarding the application of
the staff for grant of such Special‘. Casual Leave (C0mp'""'"'\"y) shall verify that the official conccmcd
had actually worked on a partic-.;'.;t' date.

1:-. case of emergency :1-.c I)u:; t. .>_~.:.~:ratc is not avaiittblc due to some inevitable reasons he/sht: w;..
send it formal !‘Ct;'.;Cst two days 1- .1: ~. .:ncc for change of duty alongwith the written C0f1SCll't/W1l:lf‘gIll‘§5
of the officer agreeing to ptI.'l0.':‘: t...- -. in his/her place. ‘.0 the office ofthc undersigned .

The Duty Magistrate of the day ~.~.:.. report at Video Conferencing Room latest by 12:30 noon and -ti-.a..
dispose off the work as per directors issued by the then CM.Vl Delhi contained in the off~cc ordt" .\'o.
8.1-<0 80/N1.\/l;'C.\'l.\*l/2008 can-ti 25-» 1'; ‘ 2008.

;'rc Judicial Officer who are (§t:p.'ic..1 .:<. Duty Magistrate, if summoned for the day, of such day of duty zo
appear as witness in a court ioc.-.'.c-_' .-~. court complex other than the place of posting wil. send ii fnrtt‘.;'.l_
request in advance to the court wl“v.-t- ‘tc/she has to appear as a witness for his/her exemption from court
attendance for that date, he /she :::a_\- do so in the forenoon session, under intimation to the undersigned.
(Ref: standing order issued by t1:-.- Id. District Judge-l & Sessions Judge, Delhi. Video NO. 42534
684/DM/Gaz. Dated 26-10-1999.}

In case, if any information regarding Inquest U/s 196 Bharatiya Nagarik Suraksha Sat-.l'tita 2023 is
rcccivcd between 10.00 l\.M to 5.00 PM. on a working day, the same shall be moved before the
undersigned for marking it further.

it 3S clarified that on working da) .: any Inquest information is received by the Duty Magislcratt: after
05:00 PM. till 9.59 AM. on the zr.-mediate succeeding day, then the same shall be deemed to 111'
marked to the concerned I)t;ty .\i.-t1.~:ratc of the day, who shall proceed to conduct the £::t,t:t:-.2
proceedings and no formal :~.~.arki:-.g <t-' ~-..ch Inquest by the undersigned shall be required. -
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13 if any inquest information is received l1, .... Duty Magistrate on holiday. then the same shall be deemed
:0 be marked to the Duty Mugisterate of the day, who shall proceed to conduct the inquest proceedings
and no ‘brmal marking of such inquest shall he required.

M In cast. of transfer of any Judicial Officer, the newly -tested Judicial Officer shali work as Duty .\Z.:g:<:-azc
in place of his/her predecessor Judicial Officer.

suxnttn
h' l'Judic"' ' istraze

l tstt-;}t_,i»)e‘!?i'i

.\=t,..l.Z'..l§.]. :. l§>l3><;tm(w¢stt/mu 1.026 Dated. t>t~;1~.i»i{t-' ll
(Iopy 'orwarded for information and necessary action to:-
Ol. 'l'hc llonhle Registrar General, High Court of Delhi, .\'ew Delhi

trough l.d. Principal District 8t Sessions Judge, (West),Delhi
07.. ‘the l.d. Principal District & Sessions Judge, UIQ}, Delhi
03. The Id. l.d. Principal District 8: Sessions Judge, (West), Delhi
04. lite l.d. Principal District 8t Sessions Judge all district Dclhif New Delhi
05. The l.d. officcr lncharge, Pool Car, Tis lla/.ari Courts, Delhi
06. The I.d. CJMs, all District, Delhi/.\'ew Delhi,
D7. The i.d. f\CJ;Vl & all l.d. Judicial Magistrate I-'irst Class, Wes: District. ’i'is llazari Courts. {)e1‘.".;.
08. The Director of Prosecution. Tis llazari Courts, Delhi.
09. 'I'he Commissioner of Police, Delhi
10. The I G (Prison), Tihar Jail, Delhi/New Delhi.
ll. The Secretary, Bar Association, Tis liazari Courts, Delhi
12. The Supdt. Jail, New Delhi/Lock-Up lncharge, 'l‘is llazari Courts, Delhi
‘.3. Law Officer, Tihar Jail, Delhi/New Delhi.
M. For tiploading on centralized website through IJ\Yl=.RS
‘.5. '1‘ -.t~ Video Conferencing, R. .\'o. 21 l, 'l'is llazari Courts, Delhz.
16. I *1" (flare ‘taking Branch, (lie) Ft West 'l'is llat1.a.'i Courts. Delhi

I ‘.'/‘. ltvitder to t'nc court of undersigned.
‘.8. !‘1e Cash Branch, West District, ‘l'is llazari Courts, Delhi.

~ 19. PS to I.d. Principal District and ‘irssinns Judge(West) District, Delhi
20. Office file ‘
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13 if any inquest information is received l1, .... Duty Magistrate on holiday. then the same shall be deemed
:0 be marked to the Duty Mugisterate of the day, who shall proceed to conduct the inquest proceedings
and no ‘brmal marking of such inquest shall he required.

M In cast. of transfer of any Judicial Officer, the newly -tested Judicial Officer shali work as Duty .\Z.:g:<:-azc
in place of his/her predecessor Judicial Officer.

suxnttn
h' l'Judic"' ' istraze

l tstt-;}t_,i»)e‘!?i'i

.\=t,..l.Z'..l§.]. :. l§>l3><;tm(w¢stt/mu 1.026 Dated. t>t~;1~.i»i{t-' ll
(Iopy 'orwarded for information and necessary action to:-
Ol. 'l'hc llonhle Registrar General, High Court of Delhi, .\'ew Delhi

trough l.d. Principal District 8t Sessions Judge, (West),Delhi
07.. ‘the l.d. Principal District & Sessions Judge, UIQ}, Delhi
03. The Id. l.d. Principal District 8: Sessions Judge, (West), Delhi
04. lite l.d. Principal District 8t Sessions Judge all district Dclhif New Delhi
05. The l.d. officcr lncharge, Pool Car, Tis lla/.ari Courts, Delhi
06. The I.d. CJMs, all District, Delhi/.\'ew Delhi,
D7. The i.d. f\CJ;Vl & all l.d. Judicial Magistrate I-'irst Class, Wes: District. ’i'is llazari Courts. {)e1‘.".;.
08. The Director of Prosecution. Tis llazari Courts, Delhi.
09. 'I'he Commissioner of Police, Delhi
10. The I G (Prison), Tihar Jail, Delhi/New Delhi.
ll. The Secretary, Bar Association, Tis liazari Courts, Delhi
12. The Supdt. Jail, New Delhi/Lock-Up lncharge, 'l‘is llazari Courts, Delhi
‘.3. Law Officer, Tihar Jail, Delhi/New Delhi.
M. For tiploading on centralized website through IJ\Yl=.RS
‘.5. '1‘ -.t~ Video Conferencing, R. .\'o. 21 l, 'l'is llazari Courts, Delhz.
16. I *1" (flare ‘taking Branch, (lie) Ft West 'l'is llat1.a.'i Courts. Delhi

I ‘.'/‘. ltvitder to t'nc court of undersigned.
‘.8. !‘1e Cash Branch, West District, ‘l'is llazari Courts, Delhi.

~ 19. PS to I.d. Principal District and ‘irssinns Judge(West) District, Delhi
20. Office file ‘
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